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ç 7.3.01 	
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- 6.7.2001 	 Mr L.N. Yadav, the applicant 

• 

	

	 appearing in person, has stated that 

. the ongoing court cases of Yoga 

• 	 Teachers in the Principal Bench of 

the 	Thibunal 	mentioned 	in 	the 

communication dated 27.4.2001 by the 

Deputy-. Commissioner 	(Admn.), 	the 

respondent herein, has finally been 

disposed of by order dated 15.5.2001 

in 0.A.No.1584 of 2000 and the 

Tribunal allowed the O.A. by setting, 
aside 	the 	transfer 	order dated. 

9.8.2000. Mr Yadav, therefore, 

submitted that the respondents are 

now to be ordered to give effect to 

the transfer order dated 23.4.2001, 

whereby the applicant has been 

transferrred . to Patiala. Mr S.-/ 

Sarma, 	lerne,d 	counsel 	for 	the 

respondents, 	however, 	seeks some 

time 	to 	obtain 	necessary 

instructions. List the case on 

18.7.01 to enable Mr Sarma to obtain 

instructions. Endeavour shall be 

made to dispose of the O.A. and 

Misc. petition on that day. 
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• 	 . 	
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 91 of 2001. 

Date of Order : This the 17th Day of August,2001. 

The Hon'ble Mr K.K.Sharma,1ministrative Member. 

Shri L.N.Yadav, 
yoga Teacher. 
Kendriya Vidyalaya, 

- Dimapur', Nagaland. 	 . . . Applicant 

Applicant appeared in person. 

- Versus - 

Union of India 
through the Secretary, 
Ministry of Human Resource 
Development. Govt. of India, 
New Delhi. 

The Commissioner, - 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh I1arg, 
New Delhi. 	 . . . Respondents. 

By Advocate Sri S.Sarma. 

ORDER 

1< .K • SHARMA,ADMN .MEMBER. 

By this C.A. under Section 19 of the idministrative 

Tribunals Act 1985 the applicant has challenged the Memorandum 

No.F.3-9(18)2000-}ZVS(E.IV) dated 20.12.2000. f 

2. 	The applicant Is a Yoga Teacher in Kendriyai Vidyalaya 

Dimapur, Nagaland. He had one more application being O.A. 

311/2000 in which he had challenged his transfer from. Mehsne, 

Gujrat to Dimapur, Nagalarid. By order dated 2.11.2000 the 

applicant was directed to make a representation to the 

respondents and the respondents were also directed to 

consider the same within a period of two months. pursuant 

to the order dated 2.11.2000 in O.A.311/2000 the applicant 

made a representation which has been disposed of by the 

contd. ..2\ 
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impugned order dated 20.12.2000. The applicant has challenged 

the same. The applicant represented his case personally. It 

is stated by the applicant that when he Was found surplus 

at Mehsne, Gujrat he made a request for transfer to any 

of these places namely, Rewari, Aiwar, Delhi (Manesar or 

Gurgaon), Patiala, Jhajjar or any KV near Chandigarh. The 

applicant had requested that iad his children were studyijng 

in Hiridi medium schools he should be transferred where the 

education in Hindi medium is available. The applicant was 

transferred to Dimapur where education in Mmdi medium 

is not available. By the impugned order the applicant's 

representation has been rejected on the ground that the 

applicant had himself requested for a transfer to Nagaland. 

This fact is disputed by the applicant. 

3. 	The respondents have not filed any written statement - 

and have not also produced any record • However, 	refere- 

nce to the order passed in O.A.311/2000 shows that the 

applicant had sought for transfer to Nagaland and Manipur 

under the impression that Mmdi medium institutions are 

available there. The applicant has stated that by an order 

dated 23.4.2001 the applicant's request for transfer to 

a place of his choice, nemely, Patiala Was accepted and 

order for transferring him to Patiala was passed. The same 

order was however cancelled in view of the ongoing Couit 

cases of Yoga Teachers pending before the Principal Bench 

of the Central Administrative Tribunal, New Delhi, Whert±a 

applic ant has placed on record the order dated 15 .5 • 2001 

in O.A. 15 84/2000 before the Principal Bench of the Central 

ininistrative Tribunal whereby the O.A. filed by a group 

of Yoga Teachers 	 t. The applicant pleaded 

that now there is no hindrance, in the transfer order dated 

contd • .3 
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23.4.2001 being revived. It appears that the respondents 

have no objection to the transfer of the applicant from 

Di.mapur to Patiala as they have themselves passed the 

transfer order dated 23.4.2001. The only obstacle in the 

way of transfer order Was the application filed by Yoga 

Teachers in the Principal Bench of the Tribunal. No other 

obstacle as such are discernible. 

4. 	Having heard the applicant in person and Mr S.Sarma, 

learned counsel appearing on behalf of the respondents. I 

am of the view that applicants case requires sympathetic 

consideration. The applicant had on his own opted for a 

posting to Nagaland under the impression that Mmdi medium 

institutions are available there. Under the situation after 

having come and Worked in Nagaland he found that his childrens 

education Was suffering on account of non availability of 

Hindi medium institutions. The applicant is directed to 

submit a fresh representation for his transfer to Patiala 
U 

or any other place where he-bnsht. Flindi Medium insti-

tutions are available. The respondents are also directed 

to give sympathetic consideration to the applicants request 

anda take a decision on the transfer of the applicant within 

a period of 45 days from the date of receipi of this order. 

The application is accordingly disposed of. No 

order as to costs. 

K.K.SH "MA 
AI'1 IN ISTRATIVE MEMBER 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH:: : GUWAHATI 

(An application under Section 17 of the Administrative Tribunal Act, 1985) 

Title of the case 	 : O.A No. 1, (_/2001 

Shri L.N Yadav 	 : Applicant 

- Versus - 

Union of the India and Commissioner : Respondents. 

INDEX 

S1.No. Particulars of Annexure Page No. 
1. Application I - 5 

2. Verification 6 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: : : GUWAHATI 

(An Application under Section 19 of the Administrative Tribunal Act, 1985) 

Original Application No 	 /200 1 

In the matter of 

Shri L.N. Yadav 

Yoga Teacher 

Kendriya Vidyalaya, 

Dimapur, Nagaland. 

...........................Applicant. 

- Versus - 

1. 	Union of India and others 

through the Secretary, 

• 	 Ministry of Human Resources, 

Government of India, 

New Delhi. 

• 	 2. 	The Commissioner, 

Kendriya Vidyalaya Sangathan 

18, Institutional Area, 

Shaheed Jeet Singh. Marg, 

New Delhi. 

• 	......................Respondants 

Contd. ...... p12 
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DETAIL OF APPLICATION 

Particulars of the order against which the application is made. 

The applicant is filing an application against the memorandum No. F. 3-9(1 8)/2000 

KVSCEIV) dated 20 Dec. 2000, the Commissioner of KVSH) rejects the representation made 

by applicant dated,6-ll-2000. The Tribunal has ordered the applicant to make a répresantation, 

as per O.A 311/2000. The CAT Guwahati Bench. The commissioner has suppressed the facts 

that the applicant was redeployed and present posting was also made as per the request made 

by the applicant. These are not true. 

Annexure 

I. copy of Memorandum Fo F 3-9(1 8)/2000-KVS (E IV) dated 20 Dec. 2000 
' 	O' 

copy of Represent made by the applicatii 	06/1 1/2 

copy of OA 311/2000 

2. 	Jurisdiction of the Tribunal. 

The applicant declare: that the subject matter of the order against which he wants redressal 

is within the jurisdiction of the Tribunal. 

3 	Limitation. 

The applicant further declare that the applicant is within the limitation period prescribed 

in Section 21 of the Administrative Tribunals Act, 1985. 

Facts of the Case. 

4.1 The applicant is working as a Yoga Teacher in the Kendriya Vidyalaya Sangathan since 

24-10-81 and transferred from KV Mahesana (Gujrat) to KV Dimapur (Nagaland) on surplus ground 

in public interest (Single case only) with immediate vide office order No. F.3-1 (l)/99-KVS (E.IV) 

dated 11 Apr 2000. Ordered by Education Officer Annexure No. - 4 Dr, E. Prabhakar. 

4:2 As per Memorandum No. F.3-9(18)/2000-KVSCEIV) dated 20-12-2000 para No: I where 

as L.N. Yadav, (The applicant) Yoga teacher, KV Dimapur on being found in excess of section 

staff strength was redeployed order No. F.3-1 CD/99 - KVS dated 11-4-2000. 

43 The applicant joined KV Dimapur 28-4-2000jn KV Dimapur there are ohly two section 

in each class, i.e. from Class one to XII which as same were in KV Mehsane from where the 

applicant was transferred. This being the case, it iS quite surplising as to how the surplus factor 
CAIk Ctui+ 

and redovelop come in to play. The ier feethat there is room enough..to believe t*i4 &t 

had been shown a fit of Annexure No. - 5 
I' 

4.4 Vide letter NO. F.1-3/2000-KVS(Estt) dated 07 Apr 2000 by the Education Officer, KVS 

HQ, New Delhi sought for information and to enable it to adjust the teachers who are to be 

rendered surplus. Further, the Assistant Commissioner was directed to send request of the teacher 

for choice posting and accordingly, advised him to request the teachers for five choices instead 

of complying with the aforesaid communication dated 07.4.2000, in the respondents arbitrarily 

passed the impugned order bearing No. F.3-l(1)-99-KVS(EIV) dated 11-4-2000 transferring the 

applicant at Dirnapur. The information so as to reach by the 12th of April 2000 ordered by Education 

Contd.......p/3 
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Officer, Dr. E. PRABHAKAR. Without waiting the applicant option transfered him on 07-04-

2000. Without obtaining the optition. of the applicant seems to be hasty. The auth9rity should 

have at least waited for such optation from the concerned persons. 

Letter No. F.1-3/2000-KVS(Esst) dt. 07-0402000 Annexure No. - 6 

4.5 Mr. A.P. Bhattacharjee Ex-supw teacher of KV Dimapur was transfer to upper Shillong 

As per Transfer Order No. F.4-1(SUR)/2000-KVS(EIV) 'date 30-8-2000. Due to fixation of 

staff strength in Kendriya Vidyalayas forthe year 2000-2001 the staff is required to be redeployed 

outside the region. Annexure No. - 7. In my office order no. F.3-1(1)/99-KVS(E-IV) dt. 11-4-

2000. The appIiant transfer on surplus ground in public interest with immediate effect. 

4.6 As per Memorandum no. F.3-1(1)/99-KVS(E-IV) dt. 13-9-2000. With reference to his 

communication dated 24.5.2000 regarding modification of transfer from Dimapur to Chandigarh 

or nearby. Sh. L.N. Yadav, Yoga Teacher, Ky, Dimapur is hereby informed that his request for 

modification has been considered, by the competent authority sympathetically but the same could 

not be acceeded to since his transfer to Ky, Dimapur was ordered as per his willingness vide 

communication dated 10.12.99 and 17.12.99. The applicant request for modification of transfer 

order in my. case - request to The Vice-Chairman, KVS & Additional Secretary(Education), Ministry 

of Human Resource Development, Shastri Bhawan, New Delhi on 24th May 2000. Above all 

this fact it is proof that the applicant was only transfer to KV MASANA no due to fixation 

of staff strength in Kendriya Vidyalayas for the year 2000-2001. 

4.7 The applicant request the competent authority time to time (for last two years) to t ransfel> 

him in Hindi Medium area College vide letter No F.19-1/98/KVS(AR) dated 15th Mar 1999. The 

applicant, application has been considered by the competent authority but the same cannot be 

acceded to at present, and informed that his transfer application would be considered as per rule 

as and when his application for transfer is received in future by the competent authority. 

4.8 	The applicant come to know his name in the transfer priority list was not mentioned in 

the year of 1999-2000. The Assistant Commissioner request the Dy. Commissioner to mentioned applicant 

name vide letter No F.19-1/99/KVS(AV) dated 24 Sep 1999. Copy enclosed - Annexure no. - 8. 

4.9. 	The applicant request the commissioner to transfer him in Hindi medium Area where 

are Hinid medium college are available. At Dimapur there is not any Hindi medium. As the 

applicant come to know and the applicant requested the competent authority on 16-3-2000 to 

transfer him to KV ALWAR, REQARi, PATIALA, JHAJBAR & DELHI. Annexure. No. - 9. 

4.10 	The applicant had been requested vide request transfer (annual) on dated 8-2-2000. The applicant 

'name in the priority list for Annual request transfer are mentioned REWARI, (1 j ALWAR (1) PATIALA 

(2) JI-IAJAR (2) vide interned code No. (http/www.KVSAn gathan org/ Annexure No. - 10. 

4.11 	As per Commissioner memorandum No. F.3-9 (18)/2000KVS(E-IV) dated 20 Dec 2000. 

In para No. 4 such excess staff have to be redeployed in other Kendriya Vidyalaya where a clear 

vacancy is existing. The applicant is a qualified Yoga Teacher. The applicant is serving as a game 

teacher. The applicant training and educational qualificational does not suit as a Game's teacher. 

Any fettered' discreation is anathema to the rule of law' what is unjust, uireasonable, and unfare 

\, 	Contd. ...... p14 
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is also arbitrary and violate of article of 14 of constitution of India. 

In Kendriya Vidyalaya, Dimapur the post of physical education teacher is lying vacant 

for last two years. 

	

4.12 	There is a clearcut vacancy in KV AFS Rajokari, New Delhi vide letter No. P.39- 

I /2000/KVS(O&M) dated 28-06-2000. The applicant representation to the commissioner As per 

as per order, O.A311/2000(The CAT Guwahati Bench)REWARI, ALWAR, PATIALA, DELHI etc. 

These are also having two sections. It is quite unjustice with the applicant. 

	

4.13 	Mr. B.S. Malik exyoga Teacher of K.V AFS Rajokri (Delhi) had been transferred to 

Chennai on surplus ground. He challenged the transfer order to The CAT Delhi Bench. His 

transferred was modification to K.V NFL PANIPET (Hariyana) that is also having two sections. 

As per letter No. 1-1/2000-01/kvs (O&M) dt. 11-09-2000 by KVS HQ. (O&M Sections) 

regarding Staff Sections in, the Academic Session as per Joint Commissioner Academic in this 

letter, as you are aware (The Assistant Commissioner, KVS, All Regional Office) that KVS has 

taken the exercise to stabilize the sections in KVS because of budget constraint DISTRIBUTION 

OF TIME PERIODS, DISTRIBUTION OF TIME PERIODS. The schools function Six day per 

week (Except second Saturday of each month) with 08 periods of 40 minutes duration each. The 

allotment of periods per subject/activity per week are given below. 

Subject, Games/Yoga, ------Class I to V no Yoga -----Class VIto VIII only 1 periodor each 

class per week and class Ix to X also 1 period per class. 

As per this order Yoga Teacher having only X to XI period per week. 

As per norms Yoga Teacher/Misc. staff should have atleast 30 -  to 36 period per week. 

It is quite surprising to post the applicant at KV Dimapur (Nagaland). Annexure No. - 11. 

4.11 The applicant send a representation to the KVS HQ. on 17-02-2000 regarding pay 

• scale of Yoga Teacher atpar Yoga Teacher NCT Delhi. But the authority send the applicant in 

three months Yoga Training along with unqualified Yoga Teachers i.e. unjustice with the applicant 

had passed Diploma in Yoga Education (1980 to 1981) from KAIVADHAMA one year training 

in Yoga Education. The KAIVLADHAMA has been accepted as the National Institution in the 

field of Yoga Education. Annexure No. - 12. 

	

• 4:12 	Not only this unjustIce the applicant had not been confirmed as per Rajya Sabha unstared 

question No. 1483. The Answer give on 11 Dec 1998 by Honourable Minister Dr. M.M Joshi. 

That there is a disciplinary case is pending against the applicant. Annexure No. - 13 

As per order No. 6-9/98 KVS/AR dt. 23-02-99 order to drop all the charges levelled 

against Sh LN Yadav, Yoga Teacher are not maintainable and require no further inquiry into the 

case. The applicant was confirmed on dt. 21-4-99 vide order no. F.21-1/98-KVS(AR) with,effect 

on 24-10-1983. 

	

4.13 	No only this the applicant was given the same scale along with the untrained and 

unqualified teacher upto May 99. As per order No. F.No.l2-l7/97-KVS(Admn-I) dt. 3-2-1999, 

Yoga Teachers, who do not possess the qualification Bachelor's Degree with 3 months training 

I 	
in Yoga from a recognised institution will remain in this scale of 4500-125-7000 as per order 

p!5 
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no. F.4-1/99-2000/KVS(AR)Accts. dt. 26 April 1999. The applicant was pay in Senior Scale. 

5. 	GROUND FOR RELIEF WITH LEGAL PROVISION 

The applicant wants to transfer him or modified his transfer order to KV RAJOKRI 

(Delhi) as per letter no. F.39-1/2000/KVS(O&M) dated 28 June 2000. Sanction of the competent 

authority is hereby conveed for certain of the following posts of Yoga Teachers against the Vidyalaya 

mentioned each for academic session 2000-2001. Copy enclosed - Annexure No. - 

These KV having only two sections only upto class XII KV REWARI(Hariyana) having 

two sections in each class from class I to XII as Mr. B.S. Malik was modified froth KV 

to Chennai to NFL Panipet i.e. is having two sectons as Mr. Malik challenged the transfer order 
beLt,j 

to The CAT Delhi Bench. The applicant '444g very much mental tension because the authority 

harsh him too much as he mention above with prOof. 

Details of remedy exhausted 

The applicant beg to state that there is .no other alternative remedy any rule available 

before the applicant then to approach the Honbie Tribunal by way of filling this Original 

Application. 

+ 	Matter not pending before any other Court/Tribunal 

The applicant further declare that he had not previously filed any application, writ 

petition or suit regarding the matter in respect of which this application has been made before 

any Court of law 'or any other authority or mny other Bench of the Tribunal and/if any such 

application writ petition or suit is pending before any of them. 

Relief Sought For 	 . 

Under the facts circumstances of the case the applicant prays for the following relief. 

The Commissioner Surpress the fact vide memorandum no. F.3-9(18)/2000-KVS(E-

IV) dt. 20 Dec. 2000. The Honbie CAT order the applicant to represent to the commissioner 

vide O.A 311/2000 and reject the request of the applicant. There is a vacancy at KV RAJOKI 

vide letter above said in. 

Queshing and setting aside memorandum no. F.3-9/2000-KVS(E-IV) dt. 20 Dec. 2000 

in transfer him Delhi,' REWARI, ALWAR' or any Hindi medium area so that his. sons can 'get 

high education because his sons 'mother tongue is Hindi and they their Education till date 

in Hindi medium only. This is the main problem of the applicant. 

Interim Relief Prayaed For : 

The applicant does not pray for any interim relief in the case, However, the Hon'ble 

Tribunal may be pleased to direct the respondents that pendency .of this application shall not be 

a bar for considering his case. ' 

The application is filled by person (by the applicant self) 

Particulars Of postal order  

i. 	I.P.O. No. 	 ii. 	Date of issue :27-2-2001 

iii. Issued from : G.P.O. Guwahati, iv. Payable at : G.P.O., Guwahati 

List of enclosures  

As stated in the Index 	' 1 
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VERIFICATION 

I, Shri L.N. Yadav, son of Late B.R Yadav, Vill-Saidpur (Ae1i) Haryana aged above 

47 years and working in KV Dimapur as Yoga Teacher do hereby verify the statement and 

dc1are that the statement made in paragraph 1. to 12 are true to my knowledge and I have 

not superssed any material fact. 

Guwahati 	 Signature 

Dated :- 28-02-2001 

11-07  
Li 

( 



Kendrjya \'idyaiaya Sangathaj-i 

(Estt, IV Section) 

18, Institutional Area, 

Shaheed Jeet Singh Harg, 	- 
New Delhi_- 110 016. 

oF3_9(18)/2000_Kvs(EJV) 	 DATED:\\ 

jqandurn 

Whereas Sh, L.N. Yadav,yoga Teacher, Ky, Dimapur on being 
found in excess of Sanctioned staff strength was redeployed to Ky, 
Dimapur 	in 	public 	interest 	vide 	this 	office 	order NQF, 3-1( l)/99 - KVS(E IV) dated 11.4.2000. 

Whereas Sh. L.N. Yadav filed 
OA No.311/2000 before the 

Hon'ble CAT, Guwahati Bench against his transfer to Dimapur upon 
which the Hon'ble Tribunal passed the 	•5].lowing 	order, 	on 2.1.1,2000. 

The respondents should, however, reconsider the convenieiice 
or inconvenience by taking note of the prohienis of their 

employees. The applicant by order of transfer• dated 

11.4.2000 came and joined at Dirnapur and is still in t1e 

service at Dimapur. Though the applicant is a Yoga Teacher 

he is serving as a Games Teacher. His training and 

educational qWliifjcatjon does not, suit as a Games Teacher
,  

.nd at the same time, the educational autFiori ties are i2sing 
one Yoga Teacher, Dr. B.P,Todj the learned counsel for the 

Sangat} strenoisi, argued that powej' of posti)g a n d 
adminisLerjrg is vested on the Sangathaj, The Power is of 
discretjonr , 

 nature Submitted by Dr. Todj, Discretion 

repose on public authority however, neither absolute nor 

unfettered. Public power is a rust and 'uch authorj. ty thus 
requie to exercise the discretjriery Power 

,j1.isjfy, 
reasonably and fairly. Any ftterej d..iscretio11 is 

ariaLhena 
to the ru.J e of law what is unjust, unreasonable and unfal r 
is also arbitrary and therefore \ri.oiati\ ,  of Article 14 r)f 
the Const utio of India. Discretion exercised in transfer 
and Posting of employee by the employer

,  is also to he 
exercised justly and fairly by taking into consideralior, the 

relevant . considerations overlooking the irreva] ent 
conideration 	

The respondents being a public authority is 
required to conduct as a model employer and show tmosL 
OflC'ii  

	

10 the wel .1 be ing and welfare of the emp Oyee 	a se 
When a request is made by the employee to the employers to 

safegUarcl, of the educational interest of the chi1dr.er of the 
1
flpioyee it cannot he said Ito be unreasonable demand, 

These things are undoubtedly to be gone into, 

Contd. .P.2/- 

/ 



the directions of the Hon'ble tribunal as 
ra 2 of the order dated 2.11.2øø, he is informed 
in excess to requirement in KV, Mehsana, due tó 
I Strength, Such excess staff have to be 
er Kendriya Vidyalayas where a clear vacancy is 
consideration was given to the representations 
from time' to time for 'accommodatitig him at places 
While rede loying such excess staff Mr. 	L.N. 
cher vide his letter dated 1 .. . 	requestej to 
in Ngland. 	Accordingly his 	request 	was 
thetically and redeployed him in MV, Dimapur, as 

4- 	In terms of 
contained in p 
that he was foun 
fixation of sta 
redeTyed in ot 
existing. 	Due 
submitted by him 

of his choices. 
Yadav, Yoga Te 
red jijj 
considered symp 
Yoga Teacher. 

I 	
pa çE 

0 
-2- 
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Situated thds, in my view justice will be met if a direction 
is given to the applicant to make a represe..n-tation before 
the concerned officer of the Sangathan, the Director wi'thin 
fifteen days from the date of receipt of the certified copy 
of this order. In addition, the applicant may also send a 
COPY of such representation to the Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, Regional Office, Silchar who 
shall in his turn also forward the same to the Commissioner, 
1endriya Vidyalaya Sangathan. On receipt of the 
representation, the Commissioner, shall consider the same as 
per law and take necessary steps for accommodating the 
applicant in any available vacancy as per his choice. The 
t'espondents are directed to complete the exercise within a 
,period of two months from the date of receipt of the 
certified copy of this order. 

With this direction, the application stands disposed o f.! 

/ 
3- 	Whereas 'Shrj L.N. 	Yadav filed a representation dated 
6.11.20 	in which he had submitted to'consider his -transfer-LLom  
KV,Dimapur to any one of the following. Kendri.ya Vidyalaya (1) 

war (3) Delhi (Manesar or Gurgaon) (4) Patiala (5) 
Jhajjar or any kV near Chandigarh Region in compliance of order 
passed by the Hon'ble CAT, Guwahatj. Bench dated 2.11.20. 

* 

L' 	Contd... 



Having considered the submissions of the representationist 
carefully and sympathetjca17 in comp1aice of flon'ble CAT'S Order 
sated 2,11.2000, the undersigned rejects the request of, Sh. L.N. 

Yoga Teacher for modification of Eis transfer for want of 
clear vacancies of Yoga Teacher at the places of his other choice, 

his deployment since his present posting was also 
made by him. 

(H.M. 	.\IRAE) 
Commissioner. 

.'Sh, LN, Yadav, 
Yoga Teacher, 
KV J)imapr. 

Copy to: 

The Principal, Ky, Dimapur, 
2- 	

The Asstt, Commissioner, KVS, RO, Silchar with the request 
.o apprise the position to Hon'ble CAT, Guwahati. 

-- 
(P,K. Aggarwa].) 

DY . Commissioflpr(Fjflaflce) 

IAi 
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: 	• 	•Ic 	: 3O7 1 1 /6.1 360 	. 	 : 	KENDR I Y\ :v I DY,\LAYA SANGATHAN 

F.x : 027:12-60361 	 . 	 ' . 	( AHMEDABAf) REIOH ) 
: E -Mi I acahmedabd@yhoD.c6Ifl 	,- 	 (YANDEEr: ECTP Y) 

kvarnr@rediffrna.j I.:com 	(J\ 	GANDHINAG.W I32 O3O((tJJAfAT) 

\ 
1C. 211/9KVS(AR)  

'c/, 

Q.EfjcRp.R  

KVS(HQ) New Delhi vide let ter number F 1I-1/99-KV(A0nn 
dated 	26-2-200.1 	has 	claril'ie'd that. cc per: KVS(H 	letter 
18-1/9i9-KV2(Admn- I) 	del ed . 8-5--2000 Sen i or Scolé to ''oga 1cht. 
canrtot 	be gran ted before 01 --01-2008 end a I '(ape Tchers woul 	Le 
pIaced at the lowest tier of the scale and the i r r- '1enc 	pert ad 
would stâr.t from 0-01--1996. 

2.Acordlngly,. the senior scale of Rs.6500-2001050u rii 
to Shr 	L N Yadav, Yoga Teacher of K.V ONGC Mchscna(Now in ky 
Dimpu') vide this office order of even number dated 21-4-1999 is 
herebyl withdrawn as he is, not eligible to get senior, 	scaIe w c 
i-1-1996. 

I He wlH be placed in the Entry Scale we f 1-1-96 as per 
IKVS.(HQ) : letter No,F 12-17/97---K'/S(Admn-l)dated 3/11-2-1999 b tile 
Assistnt Commissionor, KV.S(RO) Silchar as he is presently p0:1 t 
Ky Dirapur In Slichar Region. After ref ixing his pay as above by 
thet AlO KVS, Silchar Region, the revised pay fixation Order may be 
ent ty the Principal, K.V Dimapur to the Principal, 	Ky, ONGO 

?Aeli-sana f o r sending due' drawn statement to 	the Principal; 1W 
Dimapur for making recovery of overpayment made to him in Ihis 
regard. 

• 	 . 	_\c -, _-._.  

Dr UN Sirigh 
• 	 Ass.tstant Cornmisioner 

PL.ribUticn' 

1) 	Shri LN Yadav, Yoga Tr. , KV Dimapur(Ngland){ Through tlt 
Principal, KV.Dimapur.) 

/' 	2) 	The Principal. K.V Dimaur(Nagland) 	'i th 2 copi(-, s. 	He 
roquest od to handover ore oopy to he '1eahcr concerned. 

3) 	The Assistant Commissioner. KVS(RO)-  Sj I char !Or irtforma io 
\\/,/ .' 	 and necessary action. 

• 	4) .• 	Shri 	GR Khurana, Sr.Admn.Officer, KVS(HQ) Nev,,  Delhi 	with 
reference 	to 	his 	letter 	No.F 	1-1/93...KVS(Adrnn. I) 	dl 
26-3-2001. 	This 	office 	order No,F. 211/9--KVS(AR! 
21-4-99 	was 	issued 	e 	per 	KVS(ItO) 	ettor 	N0. 
12-17/97(Admn. I) 	dated 3/11-299. 	The l<VS(IIQ) let tet U.F 
18-1 /99-KVS(Admn. I ) dated 8-5--2000 was issued much 	I -  ter 
after 	the 	issue of our order dated 21-4':9" i:.e after 	on' 
year and by that time Shr i LN Yadv. Y r) ga jTr. 	was alt-cad' 

,I 	transferred to KV 0 imapur v tie N'ens fcr Order IN 	. 	F 4o 	1 	3- 1(1)/99-KVS(E-Iv) dtd 11-4-2000. 	However, the said order 
sjt A 

	

	 rdatedt 21-4-99 has now been w; thdrawn as per K"c(l-lOt !Ot't 

No.'F-  1-1/99-K'J 1_3(Adn-l) d t d 26-32001'. 

• 	) 	The 	Pr i nor pal - 	IfV, 	Ot')GC Mchana 	Ier 	in crme k ion 	at.i 
'necessary action. 

() 	fun A I 0 	VVS(P) 

çL 
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a hespondents()  
IA 

Advocate for Applicant 
c 

Advocate for ResponcJnt(S) 	èy' 	. 	ë: 
il 	 /<vr, 

I 2..jj..Ocj 
Present : Hon'ble Mr. Justice D.N.ChoJhy, - - 

V.ce-Chajrn 

,4. 

; 

The legitimacy of the office order 

transferring the applicant as Yoga Teacher 

under Kendrjya Vidyalaya Sangathan from Mehane 

Kendriya Vidyalaya to Dimapur Kendriya 

Vidyalaya is under challenge. The order itself 

indicated that the applicant was tranaferrec 

on surplus ground. The applicant questioned 

the validity of the said order as being 

arbitrary and discriminatory. 

Shri L.N. Yadav who appeared in 

person submitted that earlier he was posted at 

i"ehsane in Guj rat as Yoga Teacher. According 

to him, he informed the authority to post -him 

anywhre where the instruction in Hindi medium 

ia available so that the education of o-of 

the sons of the applicant be admitted and 
instructed Inv Hindi medium. The authority 

without taking note of his plea transferred 

him to Dimapur where there is no Hindi medium 

school. He further submits that in Dimapur, 

tnere is no post of Yoga Teacher and 

presently, he is allotted the class of Game 

Leacher. Shri Yadav further pointed out that 

he commjnjcat ion issued vide No. F.1-312000_ 

'VS (T1.Iij) dated 7.4.2000 by the 
ucation 	Olficer, 	Kendriya 	Vidyalaya 
ngathari, New Ilhi to the Assistant 

'ommissioner, Kendriya Vidyalaya Sangathan 

ought for opt ion from the concerned officers. 

the said com1runicaton, the Education 

£ficer also sought for the infornation and 

or to enable it to adjust the teachers who 
re to be rendered surplus. Further, the 

rsistant Con us).oner was directed to send 

quest of the teacher for choice posting and 

ccordingly, advised him to request the 

eachers for five: choices. Instead of 

'omplying with the aforesaid comin.rnicatjon 
ated 7.4.2000, the respondents arbitrarily 

rn
ssed the il7pugned order bearing No. F.3- 

l) -9kS(EV) dated 11.4.2000 trasferring 

d posting the applicant at Dimapur. 

Contd... 

1 
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• 	Order óftheTriburtaf-- 
 

. 

The respondents heie oc filed any affidavit. 

Dr. B.P.Todi, ear ted counsel for KS 

sunitted that & ice he applicant had become 

surplus, he was .o be osted somewhere as per  

policy and he is pc6t ld at Dimapur and that 

too, at his cn requ& 3t. Dr. Thdi further 

stated t. tat :he appi cant expressed his 

wil1ingne3 ti be posted at Dimapur with the 

comnunicat:. dated 10.12.99 and 17.12.99. 

Shri Yadavirly read out his comnunications 

dated l0.l 

4

C) and 17.12.99 and stated that he 

sought for F3 ialand and &tttpur only on the 

tmpression :t tat in thes -areas, the 

• instruction. ii schools were .de in Hindi 

medium. Shri Yadav categorically stated that 

ne has no gr wanco to serve anywhee provided 

• instructions are gven in Hindi meo urn. Shri 

Yadav A so stated that ht sent 

representatior i to the authorities fr.m time 

to time for p stir hiir anywhere his options 

ere given to the esp hdents in any of the 

choices at Rest::i 1  Alwr, Jhajjar or Delhi. 
Shri Yadav also : ted hat he may be posted 

in any of the a ei in end around Punjab and 

Chandigarh whre 1- ;indi medium schools are 

available. 

Dr. 	lb(i., 	on the other hand, 

	

uitted that t 	schools in the North 

astern zon are n acute need of teachers 

nd, therefore, h4 applicant was brought to 

imapur for manniq in the Kendriya Vidyalaya. 

he aforesaid orc was passed bonafide and in 

t 'te pub1ic in ei est. In view of the 

c)mmunication d3:ed 7.4.2000 issued by 

teEducatjon Oficer to the Assistant 

Cmmissioners :Z all Regional Offices, 

the order deced 11.4.2000 without 

obtaining the option of the applicant 

seems to be. hasty. The authority 

should have a: least waited for such 

option from the concernd persons. 

However, taking note of the entire 

I O.A, 11/00 

facts, the order as such cannot be 

faulted on that account alone. But the 

• 	 Contd.. 



O.A .N0 311/2000 
th Registry 	

Date 	
Order of the Tribu nal 

9 

T 1  d1 

facts remained 	
The respondts should, 	however, 	reconsider 	the Convenience or 

i nconvenience by takin n 	 g 'Dte 	of 	the 	problems 	of 	their 
enployees The applicant by order ot 

transfer dated 11.4.2000 came and 
Joined at Dimapur and is stilj. 

	

service 	 in,the
at 	Dimapur. 	Though 	the 

applicant is a yoga Teacher he is 

serving as a Games Teacher. His 
 

training and educational qualification 

does not suit as a Games Teacher and 

at the Same time, the educatjo5i 

authorjt:;ies are losi.zg. -one Yoga 
eacher. Dr B.P. Todj the learned 

counsel for the Sangathan strenuously 
argued •. that Power of Posting and 
administering is 

vested on the Saflgat 	
The power is of discretjona 

nature submitted by Dr Todi. 
Discretion repose oi 

Public authority 
however, neither absolute nor 

unfettered Public power is a trust 

and such authority thus requir to 

	

exercise 	the 	discretionery 	power 
- 

JUS.Ly, 
reasonably and fairiy. My 

±Gttered discretion is anathema to the rule 	of 	.Law 	what 	unjust, 
unreasonable and unfair is also 

arbitrary and therefore Violative of 

Aticie 14 of the Constitution of 
India. Discretion 

exercised in 
transfer and Posting 

Of employee by 
the employer is also to be exercised 

justly and 'fairly by taking into. 
Coflsideratjo the reIevan 

	

consideration 	overlooking 	the 
irrevalent cons1aeratio The, 
respondents being a 

Public authority is 
required to Conduct as a model 

employer 'and Show utmost Concern to 

, 

N 

/ 
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0.A. 311/2000 

1otes of the Registry 

.l1.uu 

Order or tht Tribuu. ( 
- 

	

the wellbeing and we1far 	ot the 

employees also,. When a request 	made 

	

by the employee to the emploe- 	to 

safeguard oi the educational LnteL 

of the children of the employee i 

cnnot be said to be unresonable 
LrvtC 

These things are undoubtedly 

to be gone into. 

Situated thus, 	in my view 

justice will be met if a direction is 

given to the applicant to make a 

representation before the concerned 

officer of the Sangathan, the Director 

within tirteen days from the date of 

eceipt of the certified ccpy or this 

rder. In adition, the applicant may 

lso send acopy of such representcion 

o 	the 	. Assistant . Commissioner, 

endriya Vidyalaya Sangathan, Regional - 

tfice, Silchar who shall in his'turn 

lo 	forward 	the 	same 	to 	the 

'ommissioner, 	Kendriya 	Vidyalaya 

angathan. On receipt of the 

epresentation, the Commissioner shall 

onsider the same as per law and take 

ecessary steps for accommodating the 

pplicant in any available.! t vacancy as 

er his choice. The Respondents are 

irected to complete the exercise 

"ithin a period or two months from • the 

ate of receipt of the certified copy 

t this order. 
 

With 	this 	direction, 	the 

pplication stands, disposed of. 

/VICC cHRIRM,N 

.4 	Lr/V",94V ) 

je- 

---.- ......................-- .--.-- 	 - 	 .---.-- 	 -.----.. - 	 FA 
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ti 

copy to:. 

The Con ts toner1 
endrtya Ttdynlaya Sangathan, 

18, Institutional Area, 
Shaheed Jeet Sing Narg , 
WW L)LHL,16 

f. 

- 	 • 

Your faithul1y, 
y\\l 	L/ 

( L.N YADAY ) 
YOI.A 1EACHt 

K.NLRj A VIDYALAYA 
DI14jU N1.ALAND. 

R , , 

TO 

4 	The Assistant Commtssioner,08 9  
Regional Office Stichar, 

• Hospital Road 
3ILcHAR. (AssAs) 

Through Pro pmr Oannel' 

Sub:. for Tranfer. 	 ¶• - 

Sir, 

With due respect, I have the honour to inform you that 
I have filed an application against the transfer order No,3u.1(1) 
..99KVS(EIV)te(! 11.04.2000 from KY. Mehsane(Guj.I to KY.Dimapu 
(Nagaland) on public interest on surplus ground and challenged it 
in the CAT Guwahuti Bench vide an applicatjon No.311 of 2O0t 
The Tribunal has ordered as fellows on 02911.2000 to make a repre.. 
sentat ion before the Assistant CoiasLoner,Kencjrjya Vidyala 
Sangathan, Rerionøj Office Stichar who Shall in his turn also 
forwarded the same to the Commissioner Kendrtya Vidyalaya Sangoth.. 
&n(H.Q.)xew Delhi, 

The honourahie )1f'.Juatice.D.N.Ck1ow4tnry Vice Cairmáj 
the CAT Guwahati Bench was pleased to pass an order on 02.11.2000 
to consider my transfer from K.V.Dimapw to Ony One-of the folio.. 
wing Kendriya Vtdyalaya (1) Rewori (2) A].war (3) Delhj(Maneaher or 
Curraon) (4) Patja].a (5) •Jhajjar or any KY near chandigarh Region. 

The attested copy OS the above ozder of Tribunal is 

attached herewith foryour information, record and necessary 
action, please. 

Thanking you, 

' •s 	 I 
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KENDRXYA VIDYAL1yA, 	GATU1N 
18, Institutional re 	 0 NI a 
Shr'thid Jct Singh 1i:rr 
NLW Itihj - 110 016 

JkQ°* 
- 	 TRZINSFER ORDER 

pue to fixitjøri of. stafl tregth .t.ndiya.vt4yalayas 
- the year 2000-2001, the staff in excosg of the sanctioned 

' 7stength in cert.in Vidyalayas is rquirtd to be redeployed 
outside the region. :ccording1y thc. following SUIV tore; 
aru rcthp1oyc'd In tho Xdri'. Vi.dyc:layas shown against thEir names in public 	tczst with im1ecii3e ciffect :- 

Sl 	Nr.mo of th tchor 	; Trarisf erred 	Trnsforred No0 	
. 	 From 	 To 

	

2. 	
- ----- 

- 	 ---- 

CALCU TTA REG I ON 

Sb S Ghoh 	 Bagdo9r 

- 	 . 

11 	Sh SR Tiwri 	 .. 	Dhpurj/' 
Sh :< Soni 	 . 	No.1 Ktni 

3,. 	. 	Ji Gupt 	 Sirujj 

5. 	h 	R.:h.L 	 AC Jfbur 

	

I )h iD Ghu 	
I 	 Sh•1.io1 

7. 	Sh 33 Cin. 	 iiJ'rithpur 

WC}OW kEGION : 

. 	Sli 1( 	 :.3kim 	 N, 1 Chakorj 

	

Sb N 4hemcd 	 . 	 No.1 Chakeri 
Sh S:JGis Zii 	 No.1 :gi 
Sh RK Gupta 	. 	 AMC (JUCknOW 

N. 

oILchR Region :- 

1. 	Smt 3 iessa 	 Du 1 ia Jan 

L:.nj Ln 
.3. 	Sh J Las)c 	 Piasimour 

Z Btt. 

- 

rJ 

.a( 	 . 



I 	I A 'C(HIffl 

ENi)R1y1\ VIDYAI,.AYA SAN/\11,\N 
(ncsrI)n 	Offjr'r' 	A4r1i!,,.\m.,Ar, II'tic,mjm 

;m', 	 ;;', 	•, 	II)'l1.; 	(t1m' Ouarr 
Nø, 16/4, Scrt,,r No .o, ((J ,ç  

(C 
l 	

9—I /99A. fl. 	. c. 2 
-ro tfto 10 

	

1rrrq 	'iin p 8 
— 110 016. 

mft 

:- 

y 	D (I 	p 	r 
'\ '• 	N 	''I •' 	I 

• 2 .i SEP itggq  

ff 	, PAI 	1 tftTri rj Thr;, 	
rri-r T 

31T TPi 	 • 	
° 8 4TV 7TW rr 8 c- 	

I fri  4' 1T1 	91- 1 	[Tr.ir 9V 

frr TcTh 	 - 

:— 31zrr1 I 

8 

n c 
-j-/. 	 1fT7qi 3rrTh1T 

I.  

• 	 f,)' 	'VI-.; 	• 	•' - : i:) • 

I cI 	1'iIofl 	: 20711 



(- F 

I..

- 	

- 

J-/ 

I 	 / 

- 2)/ 

 -2 1  / '? 	? 	£ /i  t ' / 	

- 	- 

t 

L. 

-- 

Th 
h c' 	( 



5 

' S  

cm 

1 
L 

Tran s  

A 
yl 

REGION co*[)r 	
STA1O COI)J 	 . 	

.K.V. CdD IOft lRANS11FI ON 
1  QIIsr 2000.2()I I. tame 

2. I) (c of fl,,11 	
3. Dnt of 	

to (he 	 :LEErn 
4. Daic froni 

wttch I)oted at 
(lie V(Jyaf aya ,5i1. 

] 

$ Wh( 	

Post lichI 	

7. Sot, Code 
. 

Coroll"ds for Trancfer 	

L T 
 

	

a) 	
I)cfi(I, of 

SOIIq wilIj11 a 	 of f 	carq t) Ce(Iing li fe  (1,11C
of apjili ç

mrind 
h) 	

(S 	 jp11ee 
1°'JC(iilIc) (V/N) 

	

c) 	
OlI•5ç (See 	

for fOIhj,1g (:(I) 

Categ(,r. (:oil 	

Co(se 	 * 

fj 	
S ILW  [fl 

 m 
ElTi 

	

m m rn 	 S  
0:1 

(7]jervice  d) C9n,,,,tj00 of , 
 3 yearq f coti(j0000 	

ii N 	
Ilar(J .San,, ao(( 	

`1 ,101-11cre CXCIUI(i,Ig the 
period 

. 5 
	

3 

I 	 - 

	 r 	- 	-.- 



	

n( pn(lrii( 	
: 	

• Athl 

I. hr. 

 
øflr cat rl pconaI r ,h ca lsrrrhy c

X.r*rFltq 

 4  

flt tli dl 
	All 	

tir lii ikj,, 	Ii l. ru. (her cr,Jfl 

fi l l 

PFct-Il.ed Isy I Ile K vs 	l'n,-a I.. 	 . 

•lp 	ut (he 	 a hair: 

Stql or (lie Contrip'le"I ailtholitY 	 -- 

3OICfl)fly de 	C Ihtaf toy
ti ei.1i 

r 
4't.l tUtlittler nfdctm ofiralltrer 

In - 	 .. ...... . 

it..
.  I I/Ii 	full oIlier adS. Css wit Ii thille a 

ni I )e.tttIOf illilliciliftic 

. 	 k 

anti 	
IJuaIne, or 

 

.it, orst, 
Adlr 	.,r

()jflt 
 It 	. 	Ilrfr . 

•i'IIi(I,e 
Olile Itipl,,Y 

N"'Wrice ott oily i. ( etoh yn i(l)thy. 	
-- C 01.1 'hICh,t VCI I tui) 	h'lthich,l c) 

 

• 	
Plinry case i prr,d;,i,01 cutlialed not pcuuhi5u,101 

C0LilcIuIIIcd pah.ct 

' 
	xi. 2. • the "urdicat Ceflflct(efdel 	

given in the ap1tlj0 ilelf 
it 

from the CWnll.,I fiufllwtily 

l• Ce,i 

i fled thaI (I.e detIt nchuuIing Cflillc,ntt poi., flui,,ifl,1 Iy (h aluhhica 

III h Vt been Vetjflf 	 . 

• Sh.til It Wtt 	, 	

iIhu,, pty duuuitir 	 ..
- and i.t dill 	tway ft.. .1, 

4 	
Sigu, 	 . 	

r 
8 

Name of th 
	 I N H 

Ilait 	 . 	o 0 	

'JT1T P ''ce Sent 

°RINCIPAL 

	

KNDRIYA 	 LAYA  

6 

_\ 



	

u 	 P0 Iva 

4 	
Iandrjy1 Vidyalay. SuIgathn 

(flf Section) 

lOsIfltituta Arc, 
ue Singh H&rg 

110016 New Delhi.. 
Noj•39112000, 	

Dete3 	06..2000 
Subj,ot3.. staff 

•8flctjob
if lcatiOD order for the acd,mjc 

Sanction of the cowpeteflt authority 
is hereby 

Convayet for crqatj0n of the fo11owin Poat 

of Yoga Peechere 
the Vidyalayaa 

fl$fltioned each fo the acejamic Beavion  
2OOo..2oQ1 

S.N0, 
Name of the K.V. 	

No, of N ame of the K.V 	No,oj 

I. Bandup 	

1bC 
Amrneth 	

1 	2O.2 c Barau 
Pun6 	

1 	3.Samaetjpur

Bareuni 
4, NO.iColb 	

b 	 j 

	

1 	4.1i1n00 Ranchi Chennais 	 5-DLW Varanaej 1,  
HVF AVadi  
AF 	 1 	

1. Bagdbgra 
2 	Tambara 	

1 	
2.boc HeIdi8 

3. QiflLbtOr6 	
1. 	

3.IIl Joke : 	 i
Port 

dVM 	
1 	

4.NT Perakk8 Tru9t Cochin 	1 h E21pur 
No,1 Ajr 2 Ju1lundur 	 1 	-i!!iz N01 Adam 	

1 	l.ArJuarh N,4 8hatnäa 	
1 	

295ac.4 RX Puram  1. No,2 GOlconde 	 RajOj  2 	
c 	

1 	4.p Ilarg 
, EddumilIl(d 	

1 	5,No,4 
Dalhj Cantt 

3. Kenhenbagh 	
1 

reg 	

1.N0,2 Kelaikunda 
1. .US. B8flga1Q 	

1  2. 
hAP 'll1&1anke 	 3. 3, 

	

	 2.Adr8 
Qalore 

 
1. H1jg 0  

1. fl8bibaentt 	
1 kn 

Copy tog 	

(K.s 	bran) 
The A5 t.c0  j31 	

3Otj0 Concerned 	 - 	

0 

The Princi0.1, Ky, concerned 
Gur fii., 

4..  

/ 	 - 



KENDRIYA VIDYALAYA SANGATHAN 
(0 & M Section) 

1/2000'601/kvs (O&M). 

The Assistant Commissioner,  
Kendriya VEdaya Sangathan. 
AU Regionap Offices. 

Subject :- Staff Sanction for the Academic es ion 2001-2002 

Sir/Mdam, 

4 

Dated: 11.09.2000 

I m to, 
 refer to the subject noted above and to forward herewith; set of proformae regarding staff sanctin 

of vidyalayes (Annexur II). A copy of the distribution of periods is als attached (Annexure-l). 

As you are aware that K.VS. has taken the exercise to stahitz the sections in K.V.S. because of budget 
constraint and to use the available nfrastructure created by K.V.S 

VO it attention is drawn that the infrastructure 
should be good quality and maintained better. Hence if temporary a :c mmodat ion is available and being utthsed. 
it sho;cj be phased out in due course of time. 

-: 

With the advancement of information technology, some addita 
nij requirement should be planned, t is the 

Principai of K.V who should decide if one or two computer labori los es are required and how to mana:e te 

space by reallocating the other departments or otherwise. A smal! v,dy.ilaya can manage the elective subject +2 
stage alongwitj, the general computer education programme but big er vidyataya may not be able to do the 
same. Hence the details of other rooms should be clearly defined by latin9 their utility and then the proposed 
plan in the letlerof the Principal. 

K.V.S. decided to foHow 8 periods of time table or all classe,. 
Tils may result some minor chan9es n the  stafl sanction for the vidyalayas Hence a complete exercise or reie is to be undertaken by KVS (HO). 

For mis. the correct informati . fr 	Ky. and examination at R.O. levil wilt 	essential Therefore the following po.nts be kept in view 

1. 	
The information Should be filled up carefully and checket u at vidyalaya level. 

The projected enrolment be justified based on 3-5 years .;ta istics or ;istered children from priority 

Category should be rellected. These inforriations Shoulc: be endorsed by the Chatrnan-- Vidalaya ..... - 
Management Commitee. 

For additional section or upgradatn a resdutior of VMC or 
rt commendation of the Chairman should 

be enclosed. For this there should be confirrnaljc, of availabil ty of infrastructure facilities. 

ill 



..2 - b 
-, 

I
.,.. . . 	 . 

The reference date for enrolment in different classes and for reflecting the outstanding dues of Prc:; - - 
Sector KVs may be taken to be 3 1/08/2000 

Wherever there is a cluster of KVs, the A.C. may give rationalised plan for providing the various siren, 

at +2 as per demand based on previous years. This is essential to make optimum utilisation of man 
and material resources. 

percentage for admission fOr science and commrce stream is likely to be raised to 60% and 55% 
respectively from the academic session 2001-2002. 

While recommending the staff, the combinapn of children should be kept in view. 

There is slight change in the formats and Priiicipais be askedio submit these 	 by. 151h 
October, 2000. All proposals of your region should be sent to KVS (HO) by 31$t Octobe 2000 with your 
recommendations 

• 	••. 	 . 

Yours faithfully, 

p ,  
A 

(Puran Chand) 
Joint Commissioner (Acad.) 

\\ 

ANNEXURE..I 

DISTRIBUTION OF TIME PERIODS 

The schools function six day per week (Excep s econci S.ilthciay ul each 	wilt 08 • d I 4 
m1

ru.jtes duration each The allotment of perOj5 per slJbjeclfactivity pet wt.ek 
cue given bjç, 	

0 S 0 0 

Sub'ect 	 Class 	Class 	
IX 	x ho W 	V 	 Xl.xli •  

English 	 8/7 	817 	 £17 	 8/7 	8/7 	for C31e. 

br Elective Hindi 	 7/8 	7/8 	'V8 	 7/8 	7/8 	6 for Core. 

9for Elective Sansjcrft 	
2 

	

3 	 2 	.. 	
'9 Elective Mathematics 	8 	8 

8 	8 	9 Elective Environmentat 	8 	8 
Stud,es/ 	 U 	9 x 4 36 Science 

Soiai Science 	
(3 	 8 Work Experj. 	5 	 8 	9x436 5 	 5 ence/Computer 	 3 	' 	

3 (one afier Lit. & Arts 	
School hours) 

MUSiCJCCA 	5 	4 	
2  Generat 	

2 

,4-  

/ 

•, 



(V 

- 	
- 	 - 	 - - 

'0 

KDRIyA VIDYALAYA ,. rNA C(XQY •4) 
	 A 

A 
•t . 	 . 

PLIVING_Op 

Shri/ar 	yCç 
Ken;iya \ya). 	 epo- 
Vi.ya1ay 	 FN/ 	in Crectjor) with azten-- 3 rnont 
Yoga Training Curs(5th May98to 4th Aug 	) 	 ev T3-- 

ew De3.hi vi 	 NO. 
 

He/She ws :2liev± Cn 4.3 .1998 	afzr c cm e 	If t'e Per of. 

is 	;rc';jj.ef free bCrL:-. 

Y 0ga eacer 

- 
C• 	.O:- 	 . 

C 

 

- 
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Kaivalyadhania  .11 'Shreeman Madhava 	a Ma YOa ndirat Sathjtj Lonavja (Dist. Poona) 
Thjg is to certify that 

of G. S. olle J O 

 Lor - /  
for the 	 of studies i/zsfjcuvpd 

Dip/rna to the sat isfact iou of the ; 	
aucho,.jj 5 

 of the Sam ii I and so the 

iN YOGA EDUCATION 
• 	 , 

is Cou/ter,'eJ on 
i hm • 	

i 
test :on whereof is set the se.ql of the Sazjij 

Shjects for the cour of studies were : 
I) Theory: 

Yoga and 

Yoga and Cutturai Synthesis 
Anatomy and Phyjj0 	of YOgic Prat;c 5  Yocg and Menai Heat(h 

. Yogic Texts • 	
11) Practjdl Trair;irq r. Yo o 

I!Ij Practice Teachj(.9 	

.4 
He /S was Placed iz Grad&k) 	

LQI) Grade 	COr 
in Pracica/c znd Grdeh;./111 Teac/uj,1 

Oveal Grade Obcaj,jed 
 

w  A-I)f 

	

I 	+ &Crry 	
- I 	

- 
K aivagyadhama 

S..M. V. M. Samiti 	 I(aivaJyadf,nia
s. M. Y. Lonav:acAf 	

19

'

amiti 

Signatura of t 	
IPIOthU1jder 

Alt 

+ p. 

j 
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oRxiJs OF YO 	TECJRs 
IN KNDpjv, VII)Y-LV s-Ufl 

Sf{11 OOVINDRl MIRI. 

kIj 	
the 1fliStr of 
 tiumaq 

RESOUR 	
'EJjT be 

bo Statc: 

he. detj 	o griev 05  OE 
Y oga teacrs in 

8, a 	
3presnt 	by (b) 	

Wh et'ler It Is aact 
th 	ao 	of the 

	

agg 	
Yoga r 

threatened to se1fej1,01 	
f the Were not edressed by l5th Dcombr, 1998; an (c) 	

so, th Stdfld and reac0 of GOverflmt 

!!. 
. 

OF 

DR, MUi4 MNOH.J 
	

SHI 

Tii fO1Iotrg 	
O 

the domnds of RShLrtY 
	

\rt13 

kdilyapak Sangh (J.g) 
for 

Yoga Teacherq 1 

 Grant of Trjfled (;raduat Teacher Si1 
Ragtot. 

 o Taclijng Al1ownc Grant 
of Sflior and  

TA/DA 	 Select10 Scae fnr dttefldjng Inserjc ours 
Suopj of kit. 

Yoga tachr had thrt

e 198 f h 	foI1 	
Il  d 	

s 	immelat o
fl'. 

	

I) 	
Yo 

	

11) 	
COflVrSi 	

a Phyt1 	
Ct 

	

111) 	
t: SJL.,t 	

PaY e, 
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3Z 
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I 	* 

He however informed Commissioner oa 23.11. U) tji.it. Ji was 

withdrawing and postponing his guLf iri.iol.tion. 

There are well defined gtiid lines/ru s br c:nf .rrnation 

and conversion of yoga teachers et d ths'. ej.: t(flCr3 who 

fulfil these requirements arc 	ccrifirnied,' oitv'rt. 	tht.o 

Physical education Teacher.PET). 

The above referred Yoga teacher h03 not bn eer.f tr;ned 	. . 

a disciplinary case is pending aga inst hii.. I-ia csuld not LL 

converted into PT as he does not ulil :.hc re1u1raMnt3.., 

The dempd for yranting Trained Grc1t ate reachur(TGT) scal 

of pay (including Senior and Selection £cale) to eligible 

Yoga teachers of K(-, ndriya Vidyalaya Sirvathn is under 	
4 

consideration of the Government. Yte. teaching allowance woul 

stand tholjshed with effect. from 11,96 if the TGT scales of -; 

pay ar. granted to Yoga teachers, ::urtr, i(endriya Vilyalaya 

Sangathan have inform4d that rasto cation of teaching a1 otance 

to Yoga teachers is under examinatt :rt. 

Kendriya Vidyalaya Seiyathan have J. suod orders for grar, of 

Th/D/t for participation of sucl' Yo(ja teachers who have c.Dmplete 

training programme conducted f. em .5,97 to 1.8.97 at Lcnawal-

and from 5e5,98 to 4.8.98 dt N 	1)o!hi. 

Kondriya Vidyaiaya sangathan h i: 	also informed that und 

are released for sup9ly of Yo 	 never dcmantl 
is raeivd. ci. 	H 

4 
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A. cs. Teir/FAX Nn. 	02712.21361 
/ 	 . 	. 	

(iram : ' KEV1SNG' 
Tele I'hone 2 

21 36() f Accmints 

	

1PT TEFTT 	i111 
1iI 	

. 	 (• 
• 	 KENDRIyA VIDYALAYASANGATHAN • 	

4 	(ReqioniI Of1kq; AHMEDAR4D REGION) 
'\ 	¶•. 	 •• 	. 	 . 	 ,,•, 	(t) 

Quarter No, 16114, Sçr No. 30, GANPHINAGAR 382030 

(Gijara1) 

NO. P 6-9/96/1v3(i) 

OP LEJ 

/iEREJ5, i scip1iriry procedjncs u flder Ccs(ccA) 
RULe, •196 ws contenirltect Jgainst Sh LI Yadav, Yoga Tea-
cher, Kenclriya V1Uya1y3, UiJGC Nehsana as per the instru- ctio 	cQntajned in KV.3(j) letter 110. F 8 4/97.KVs(vig) dated 07-01-1998. 

02 	
MIEREAS, a pre1iminry inquiry against the said 

Sh Lt. Yadav, Yoga Teachr war, ordered to inquire into 
-- 	the alleged charges of mi;con(iuct ñ 6 nnhec'omjna behaviour Of Sh Yadav, aProintlny Ur SVI Pndey,' Prlhr'joa), KV No.. 1, 

tiP CaUu, Ahrnedaba by the undersignj in the capacity of 
Disciplinary Authority 'Jide otfic.e :order (Jo, F 6-9/98/ 
KVS(Ag) dated 2 3-01-1998, 

03 	
W1ES, Dr SW Panuey, 10 submitteu Iniry Report 

together with his obsevatjons and findings into the charges 
leVelled against Sh Yadav, Co after conduct of inctuiry 
vic3e his letter No. KVA/Conf/97...98/78 dated 04-03-1998. 

04 	WHEREAS, the Un 1ersigxed, after careful, examination 
and verificatjon of documents on records of the case as well 
as Inquiry Report and findings of zo, issued charge sheet vide letter No. F 6-9 /96-YVS(AR) dated 20-03-1998 to the 
said Sh LN Yadav, Co together with copies of Dreliminary 
inquiry and related documents informing the CO to submit hiE 
written statement of defence within io daysof the receipt of the aforesaid memoranduttdatec 20-03-1998. 

05 	WHEREAS, Sh LN Yadav, CU submitted his written 
staternt dated 04-01-1999 in deferce aaajnst the articles 
of charge framed vide memo dated 2 0 -0.3_1998 vide which he refuted all the charges aria offereu unqualified 

apology tox the inconvenience 
and ernbarrassmt caused to concerned persons. 

.. 02 

, 	 - ---- 

I N 

) 



• 	

: 	 • 	

•, 

all 

\ kx 

: 02 : 

/ •Y 06, 	WHEREAS,'the undersigned, being the, prescribed : 	
Disciplinary' Authority after Considering theaforeaai..• statement/repre5efljQ dated 04-01-1999 'o'.h LN Yadav,;; ; C0 n the lighof articlesc.ocharge and suporting.docu I 
menso record, and has come to the conc1ugjo tht a the 3 charge of, misconduct/mjshavjour levelled against • 	. 	Sb LNyadav, 	 not no further inquiry into the Case 0  

•07. ' 

 

NOW 
therefore, the undersigned hereby orderstÔ'.1 drop all the charges levelled against Sh LN Yadav, Yoa! Teacher, vide charge me 

20-03-1998. 	 md No. F 6-9/98/S() dated' 
• 	

, 	 •.: 

(Dr UN Singh) 
Agtt Cojgsjoner & 
Di8Ciplinary Authojy: gd AD 	 . 	

•• - 	To, 	 • 	 - 	
•. 

,511 LN 
Yoga 

Yadav 	
1' 'fr Teacher 	 • 	, Kerzdriya Vidya1ay 

	
- 	 1 ONGC Mehsana  

Copy forwarded to s- 
'• 	 1 ' 	 •• 	 . 	

' 

!Iegd AD • 	 • 	

• 
• 	

• 0 	 / 	 • 	

• .••:' 01 	
The Principal, Ky OC Mehgana alongwjj a sp • 	
copy o be oer for keeping in the Persó 
of Sh LN Yadav, Yog 

Teacher. He is also reqtfe , to make necessary entry in the Service nook of / 

Sh Yddav. 	 -' 

• 	":.,, 	
' 	.1 	,. 

The Asatt Comm1s3Jofler(A) ICVS 	D 
Sr Adminjétratjve •Officer(vjg)', 	' • " with 'reference 	 KVs to1hj5 letter NO. F 8-4/9 

Ofter/ 

•' 	 • '•••• 	
:' 

":;. 	• ••' 

' O •, 	 • 	 • 	

0 	 • 	

fa 
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18 JNSrITUTJUN,\I, AU1A 	 ,\•, SHAHEED JEET SIt'JG}1 'IARC 	 I 

NEW DELHI - 110 016 

F.No,12 17/97 KVS.Admn 1 	 3 2 1999 

TC 	• 

Th'' t'e -s Si S tan t L onm i ss L o in' t 

endri ya \idva.l aya S.'irn than 
\l1. 1egiuna1 Off'i'ies. 

Sub; 	Revision of pay scale of Yoga Teachers 	in 	/ Kendriya Vidya1ays - regarding, 

Sir/1adam,  

In continuation of this office letter of even 
number dated the 6th February, 1998, 	1 am directed tp  
convey the approval of the Competent Authority for the 
adoption of the following JaY scales f o r Yoga Teiche•s 
working in Kendriya VidyaLtvas w.e. f. 1-1-199 

Entry 	 Senior 	 SelectiOn  
Scale 	 Scale 	 Scale 	

' 

Yoga 
Teachers 	. 	

'.. Possessing a 
Bachelor's 
Deg r e e 
with 3 
months' 
tra tning in 
Yoga from 
a recognised 
ins t tut ion. 	500- 1 7- 	0500-200- 	7500-250- 9000 	 10500 	 12000 

B 

Yoga 
Teachers not 
POssess)f'ing 
qUalifications  
mentioned at 
(A) above, 	4500-125- 	

-- 	 -- 

7000 

2. 	Yoga 	Teachers, 	who 	do 	not 	possess 	the qualifjca09 montjcned at (A) ahove, will be' entitled 

L 
ii Lb 



liz 
17 

Sir, 

Consequent upoo the grant of Senior Scale w.e.f 

1-1-1996to Sh, L.M. Yadav, Yoga Teacher vide this 

Ofje1etter Wo. P.2I..1/98KV5(M) bated 2'.. , ..1999, 
the 	of Sb. Yadav may bc.f ixed as uz-jder. 

Date 	Pay in ordinary scale Pay in Snioi 
as on 1-1-1996 Re. 	ScaLe of Ra. 
55-175-9000 	 6500-200-10500 

/ 
1-1-96 	 (6200) 	 UA0 

with the date-
of Next incre-
mnt 1-5-96. 
if othr'.ise 
amjssjb1e 

Necessary entry regarding the fixation of pay 

may be made in the Service Book of Sh. L.N. Yeav, 

under proper attestation. 

Yours fa1thf 

C1j CJ ctj\A.)  

t 	cf i.ccoUnt 

Cs Tele/FAX Nc. 	02712 2136} 
añ/ 	Gram 'KEVISANc3 

Tele Phcne 20711
J 
 Admn.'E 

21330 	Accouflts 

r 	;kri 
SANGATHAN 

(Regional 0 -fice AHMEDABAD REGION) 
iIT' 	• 	 • . 	., 	 ( jr) L 

Quarter No. 161/4, Sector No. 30. GAND1INAG!N-38203O 

(Cu ja rat) 

	

NO. F4_1/99-2000/KVS(AR)Accts. 	 26 r 
Date 

To 	 4 
The Principal 
Kendriya Vidyalaya 
ONGC 'ähsana 

Sub:- Fxtion of pay in Seniox: Scale 
gra9ted to Sh. L.N. Yadavjocia 
Teacher 1-1--1996f 



	
____________________ 	 • 
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- 

18. 
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Tilininals have power 
to punish, rules S. G 

N-1 11  

A) 

By Rake8h Bhatnagar 
The Times of India News Service 

NEW DELHI: Boosting a govern-
ment official's right to have 
favourable orders implemented 
fast, the Supreme Court has ruled 
that administrative tribunals deaj-
ing with government personnel ser-
vice matters enjoy, like the high 
courts and the apex court, the pow-
er to initiate contempt action and 
punish a contemner, 

In the absence of clarity on the is-
sue - the provisiois of the 
Contempt of Coutts Act are not in-
corporated in the text of the Ad-
mwistrative Tribunals Act - gov-
ernment departments had been 
taking lightly the orders passed by 
the Central Administrative Tri-
bunal, 

However, the court explained 
last week: "While reading the pro-
visions of the CCA in the contexl of 
tribunals, the same will be so read 
as to read the word. 
'tribunal' in place of 
the word 'high 
court' wherever it 
occurs, subject to 
the modification set out in section 
17 of the Administrative Tribunals 
Act." 

A three-judge Bench comprising 
Chief Justice A S Anand, Justice R 
CL.ahotj and Justice K U Balakris-
hanan set aside the Andhra 
Pradesh high court judgment which 
had said that CAT does not have 
the power to punish a person defy-
ing oi disobeying its orders. 

The apex court also noted that its 
1997 decision has nowhere said 
that orders of a tribunal holding a 
contemner guilty and punishing 
him for contempt should also he 
subject to judicial scrutiny of a high 
court under Articles 226 and 227 of 
the Constitution. 

The questions involved in the ap-
peals were: 

• Whether the Administrative 
ibbunals have the power to punish 
for their contempt. 

• Whether, after the decision of 
the apex court in L chandra Ku-
,nar t' UniOfl of India and others 
(1997), section 17 of the Adminis-
trative Tribunals Act, which gave 
contempt power to them, did not 
survive and had been rendered un-
Ct rnSt it Ut ional or Otit )SC. 

Following the 1997 Supreme 
Court judgment, the high court had 
quashed contempt proceeding mi-
ti:'ted by the Andhra Pradesh Ad- 

ministlative Tribunal on a com-
plaint filed by T Sudhakar Prasad 
against the state-government and 
its principal secretary for disobey-
ing the AT's orders. The high court 
held that the AT had no contempt 
power. 

The high court, had, however, 
initiated contempt proceedings on 
another petition directly filedbe-
fore it for a wilful-contempt of an 
order of the same tribunal. - 

Settling the issue for good, the 
Supreme Court noted that its 1997 
decision relied upon by the high 
court had not declared ultra vires 
the Constitution the provisions of 
Article 323-a (2)(b) and Article 
323-b(3)(d) dealing with the cre-
atin and functions of the tribunals 
or section 17 of the Administj -a 
Tribunals Act, 1985, granting con-
tempt power to the tribunals. - 

The high court, the apex court 
said, had proceeded on the reason- 

ing that since 
the 	tribunal 
has been held 
to be subordi- 
nate to the 

high court for the purposes of Arti-
cles 226 and227 and its decisions 
made subject to judicial review of 
the high court under Articles 226 
and 227, theright to file appeal to 
the Supreme Court against an 
order passed by the tribunal 
punishing for contempt under sec-
tion 17 of the Administrative Tn-
burial Act was defeated on these 
twin grounds and the section be-
came unworkable and unconstitu-
tional. 

However, any order or decision 
of a tribunal punihing for con-
tempt shall he appealable only to 
the Supreme Court within 60 days 
from the date of the order in view 
of the specific provision contained 
in section 19 of the CCA, 1971, read 
with section 17 of the Administra-
tive Tribunals Act, the apex court 
ruled. ' 

Noted Supreme Court lawyer Ji-
tendera Sharma while lauding the 
judgment said: "It has given teeth 
to the tribunals". He said there was 
an urgent need to amend the Act to 
make the tribunals' orders 
amenable to Supreme Court juris-
diction ilune. 'Since the members 
of the tribunals are on par with high 
court judges, there is no justifica-
tion for rendering their orders sub-
ordinate to the high COW ts'', Shar-
ma adJed. 
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Dated; 05,05.2000 

This is to certify that there are only two (02) sectIons 
in each class from class I to Class XII • Mr.. L.N.Yadav has joined 
tx this Vidalaya as Yoga Teacher on 28.04.2000. He hs VbennOt - 
attoted any Govt. accommadation, here. As there is no such facility in this location. 	 I 
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